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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

(Original Application No. 79 of2023)

IN THE MATTER OF:

Had Prakash
Versus

Uttam Sugar Mills Ltd.,
Libberhedi & Ors,

..... Applicant

. .... Respondents

REPLY FILED BY THE RESPONDENT NO.tO i.e. MIS

AADHARSHREE PAPER MILLS (P) LTD.

MOST RESPECTFULLY SHEWETH:

1. That the present reply has been filed by the Respondent No.10 i.e.

M/s Aadharshree Paper Mills (P) Ltd. [hereinafter referred to as

the "answering Respondent"] as the answering Respondent was

impleaded in the captioned Original Application vide Order dated

09.01.2024 passed by this Hon'ble Tribunal and was permitted to

file its reply/response in view ofthe Joint Committee Report dated

17.03.2023.

2. That the answering Respondent is a company registered under the

Companies Act, 1956 having its manufacturing Unit at: Khasra

No. - 9/4/1, 2.5 KM Stone Mangalore - Deoband Road, Village­

Mundet, Roorkee, District - Haridwar, Uttarakhand. That the

answering Respondent is filing present Reply through Sh. Aashish

Kumar Tyagi, who, being the director of the Respondent No.10, is

duly authorized to sign & verify this present Reply, to file

documents, to sign Vakalatnama, to depose before this Hon'ble

Tribunal and to do all such other act (s) as may be necessary for

this present Reply.
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3. That at the outset, the answering Respondent denies each and all

the statements, averments and allegations made with respect to the

answering Respondent by the Applicant in the captioned Original

Application which are contrary to or inconsistent with what has

been stated herein below and the said contents are deemed to be

specifically denied and set traversed in seriatim.

4. That the grievance /allegation of the Applicant in the captioned

Original Application is regarding the discharge of the untreated

industrial effluent in Shila Khala (drain), which later joins River

Kali, in Village Ransura, District - Saharanpur, Uttar Pradesh,

resulting in serious diseases like cancer, T.B. etc and also resulting

in death of fish and other aquatic life. That further grievance

/allegation of the Applicant in the captioned Original Application

is that the animal drinking polluted water are also affected and so

are the trees in the concerned area.

5. That this Hon'ble Tribunal, vide Order dated 10.02.2023,

constituted a Joint Committee comprising of CPCB, UPPCB and

the District Magistrate, Saharanpur and directed the said Joint

Committee to submit factual and action taken Report within two

months.

6. That in compliance to the Order dated 10.02.2023 passed by this

Hon'ble Tribunal a Joint Committee was constituted and the said

Joint Committee has conducted the survey & inspection of the

concerned area including inspection of the concerned industrial

units and mapping ofShila Khala (drain) and Mundet drain during

21/06/2023 & 22/06/2023. That the said Joint Committee, during

the aforesaid survey & inspection, has also collected samples of

waste-water and ground-water, which were analysed in CPCB
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laboratory, Delhi. That thereafter, the said Joint Committee filed

a Joint Inspection Report dated 17.03.2023 before this Hon'ble

Tribunal.

7. That a perusal ofthe said Joint Inspection Report dated 17.03.2023

shows that door-to-door survey was conducted by the

Superintendent of the Community Health Centre in the Ransaura

Village and there was no such disease in an alarming number, as

alleged by the Applicant. That further, the Community Health

Officer (CHO), Ransaura Village, in his statement to the Joint

Committee stated that no patient suffering from cancer or mouth

cancer has appeared in his records. That, moreover, the Deputy

Chief Veterinary Officer, Deoband conducted an inquiry in the

allegations raised by the Applicant and has concluded that neither

any disease related to skin or stomach were reported in domestic

animals of Ransaura Village nor there has been any outbreak of

any infectious disease in the past years. That further, the Executive

Engineer ofUP Jal Nigam (Rural) carried out sampling ofground­

water from six locations at Village Ransaura and as per the

analysis results the water was found suitable for drinking.

8. That further a perusal of the findings of the said Joint Inspection

Report dated 17.03.2023 pertaining to the answering Respondent

shows that the parameters of the ETP outlet are within the

prescribed norms. That further no bypass was found by the Joint

Committee and the answering Respondent is complying the

discharge norms.

9. That the answering Respondent is engaged in the business of

manufacturing & sale ofM.G. Kraft Paper and M.G. White Poster
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Paper from waste paper depending on the current market

.requirement.

10. That the answering Respondent is a compliant unit and is operating

its unit with all the necessary permissions, licenses, Consent to

Operate and/or No Objection Certificates (NOCs). That the

answering Respondent is duly following all the directions

/guidelines issued time & again by the statutory authorities and is

following all the law which are necessary to operate the industry.

That the answering Respondent carries out its operation in such a

way so as to protect & preserve the environment and also is

committed to deliver to the consumer, products that meet high

quality specifications for which very stringent quality measures

are followed by the answering Respondent in its various stages of

the manufacturing process.

11. That the answering Respondent have valid consents both under the

Water (Prevention and Control of Pollution) Act, 1974 as well as

Air (Prevention and Control of Pollution) Act, 1981 which are

valid till 31.03.2026. That the answering Respondent also have the

Authorization under the provisions of Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016

which is also valid till 31.03.2026. That as per the CTO, the

answering Respondent has permission to discharge treated effluent

@480KL/day and sewage @5 KL/day. Copy ofthe Consolidated

Consent to Operate under Section 25 of the Water (Prevention and

Control of Pollution) Act, 1974 and under Section 21 of the Air

(Prevention and Control ofPollution) Act, 1981 and Authorization

under Rule - 6 (2) of the Hazardous and other Wastes
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(Management and Transboundary Movement) Rules 2016 IS

annexed as Annexure: RIO/A.

12. That presently the answering Respondent is meeting its fresh water

requirement from ground water through 1 (One) bore-wells,

however, the answering Respondent has No-Objection Certificates

(NOCs) for 2 (Two) bore-well. That the answering Respondent

have No-Objection Certificates (NOCs) for both of its said 2

(Two) bore-wells issued by the Central Ground Water Authority

(CGWA) with a validity period from 29.09.2022 to 28.09.2025.

Copy of No-Objection Certificates (NOCs) issued by the Central

Ground Water Authority (CGWA) is annexed as Annexure:

RIO/B.

13. That the industrial waste water generated by the answenng

Respondent is treated by the answering Respondent with an

Effluent Treatment Plant (ETP) of 1000 KLD comprising Physico

- chemical followed by Biological treatment followed by Tertiary

treatment. That the Effluent Treatment Plant (ETP) of the

answering Respondent consists ofEqualization Tank, Hill Screen,

Sedicell, Primary Clarifier, Aeration Tank, Secondary Clarifier,

Pressure Sand Filter (PSF) and outlet to Mundet drain. Flowchart

depicting the process of the Effluent Treatment Plant (ETP)

installed by the answering Respondent is annexed as Annexure:

RIO/C.

14. That ultrasonic flow-meter is duly installed at the outlet of the

Effluent Treatment Plant (ETP) of the answering Respondent.

That Online Monitoring System (OCEMS) have been duly

installed at the outlet of the Effluent Treatment Plant (ETP) of the

answering Respondent which have been connected to the servers
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•

of both the Central Pollution Control Board (CPCB) and

Uttarakhand Pollution Control Board. Photographs of the

ultrasonic flow-meter and the Online Monitoring System

(OCEMS) are collectively annexed as Annexure: RIGID (Colly).

15. That the answering Respondent, being a responsible corporate

citizen, keeps a regular check by itself on the pollution control

equipments installed by it in its unit and time & again analysis the

parameters of both the treated effluent and gaseous emissions

generated by the unit of the answering Respondent. That various

test reports of both the treated effluent as well as gaseous

emissions generated by the unit of the answering Respondent

shows that their parameters are well within the prescribed limits

and, therefore, the answering Respondent is duly complying with

the environmental norms. Copies of the various test reports issued

by Econ Laboratory & Consultancy, Dehradun, Uttarakhand are

collectively annexed as Annexure: RIG/E (Colly),

16. That the answering Respondent has developed green belt in the

open area within the premises. Photographs of the plantation

/green belt developed by the answermg Respondent are

collectively annexed as Annexure: RIG/F (Colly),

17. That from the afore-mentioned facts, it is clear that the answering

• Respondent is a compliant unit and is operating its unit with all the

necessary permissions, licenses, Consent to Operate and/or No

Objection Certificates (NOCs). That the answering Respondent is

duly following all the directions /guidelines issued time & again

by the statutory authorities and is following all the law which are

necessary to operate the industry.
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& circumstances ofthe case.

stated above, it is therefore, most

lIon'ble Tribunal may graciously be

Application being O.A. No. 79 of 2023

m Sugar Mills Ltd., Libberhedi

in as far as it is related with the

RESPONDEN 0.10
Aadharshree PaperMiUs (P) Ltd.]

T_OO~

ANUBHAV ANANDARON,ABHI AV ANAND
(Advocates for the Respondent No.10)

A-901, Apex Golf Avenue, Sector-I,
Greater Noida (West), V.P. - 201 306

~ob: 9811764256,9582416270
Email: abhinav.legal@gmail.com

Place: N~w .DG-W f
Date: I 5/ ItI?-o ?/1

(ii) Pass such other/

deem fi

PRAYERS:

In the facts and circ

respectfully prayed that

pleased to:

(i) Dismiss the

titled as "Hart

I
1<
I
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CH, NEW DELHI

..... Respondents

Brahm D
Advocate

C'lviI Court, Roorkee
Reg No -768/2016
Mob ~9359113754

the content of the accompanying

the same are true and correct to my

een concealed there froi
For AaaM.~t Paper MlI\~

t 2024 that the contents of the above

best of my knowledge and belief. No

material has been concealed therefore.

d present

knowledge and nothing

I, Aashish Kumar Tyagi aged about S/o Sh. Anil Kumar, director

of J\lls Aadharshree Paper Mills (P) aving its Unit at: Khasra No. -

KM Stone Mangalore - Road, Village - Mundet,

....,"'..".L - Haridwar, Uttarakhand (the Respondent No.10 herein)

Aadharshree Paper Mills (P) Ltd. (the

I am well conversant with the facts of

t to swear this affidavit.

;2. the accompanying Reply ha$ been drafted by my Counsel under

my instruction and the content of the same have not been repeated

herein for the sake of ity and the same may kindly be read as part

and parcel ofthe prese

That I have read
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~WCI'R

~~~

~ x:Rn£.A, ;:rcft fcl"cfmr
JfR 1fTrr WafUf fcl"'l-fITf
~~~~
Government of India
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

(~ P1qsl~ mx~ w:rrur tBr)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

MPu

o

Narsan, District.

New

28/09/2025

879244.00

Monitoring Mechanism

State:

Block:

2

A~f'lln~r Shree Paper Mills (p) limited

Mundet, 2.5 Km Manglaur- Deoband Road, Block Narsan.District,

Mundet

Haridwar

**DWLR - Digital Water Level Recorder

Details of ground water abstraction IDElwclter'ing structures

Total Exif.'tinlg

Project Status: New Project

from: 29/09/2022

Ground Water Abstraction Permitted:

Fresh Water Saline

m3 /day

CGWA/NOCIIND/ORIG/2023/17676

[Applicatlon No.: -4/1640/UT/IND/2022

Abstraotiortfcestcratton Charges paid (Rs.):

Pleaometerstobservation wells) to be No. of Piezometers
!consffucted/rnonltored Monitoring mechanism.

Project Name:

Project Address:

Village:

District:

Pin Code:

Communication Address: Mundet, 2.5 Km Manglaur - Deoband
Narsan, Haridwar, Uttarakhand _ ,.,r7",c.'F

Address of CGWB Regional Office: Central Ground Water Board UttarakhandReqlon, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Uttarakhand - 248001

(Compliance Conditions given overleaf)

This is an auto generated document &need not to be signed.

18/11, \iIllFI'lR~,~~,~~ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-llOOll
Phone: (011) 23383561 Fax: 23382051,23386743

Website: egwa-noc.gov.in

m-;ftiriiTa -~ iriiTa
SAVE WATER- SAVE LU'E
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Vatidity of this NOe shall be sublect to compliance of the following conditions:

Mandatory conditions:•1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
Installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shallmandatorily get water flowmeter calibrated froman authorized agencyonce in a year.

3) Construction of purpose-built observation wells (piezometers)for groundwater level monitoring shall be mandatoryas per Section 14 of Guidelines.Water level data shall be made available to
CGWA throughweb portal.Detailed quldelines for construction of piezometersare given in Annexure-It of the guidelines.

4) Proponentsshallmonitorqualityof groundwater fromthe abstraction structure{s) once in a year. Water samples frombore wells!tube wells I dug wells shall be collectedduringApril/May every year
andanalysedin NABLaccreditedlaboratories for basicparameters(cations and anions),heavy metals,pesticides/ organiccompounds etc. Water qualitydata shallbe made availableto CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November)in coreas well as bufferzones of the mine.

6) In case of mining project the firm shall submit water quality report of mine dischargel seepage from Govt. approvedl NABL accredited iab.

7) The firm shall report compliance of the NaC conditions online in the website (www.cgwa-noc.gov.ln)within one year from the date of issue of this NaC.

8) Industries abstracting groundwater in excessof 100 m 3/d shallundertakeannualwater auditthrough certified auditors and submitaudit reports within three monthsof completion of the same to
eGWA. All such industries shall be required to reducetheirgroundwater use by at least20% over the nextthree years through appropriate means.

9) Application for renewalcan be submitted onlinefrom90 days beforethe expiryof NOC. Groundwater withdrawal, if any, afterexpiryof NOe shallbe illegal& liablefor legal actionas per provisions
of Environment (Protection) Act, 1986.

10) This NOe is subjectto prevailing Central/StateGovernmentrules/laws/norms or Courtordersrelatedto construction of tubewell/ground water abstraction structure rrecharpe or conservation
structure/discharge of effluents or any suchmatteras applicable. .

General conditions:

11) No additionai ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).

12) TI1~ plUpo~nl $11"11 seek prior perrnlsslon from CGWA for any Increase In quantum of groundwater abstraction (more than that permitted In NOC for specific period).

13) Proponents shall install roof toprainwater harvesting in the premiseas per the existing building bye laws in the premise.

14) The project proponent shall take all necessarymeasuresto preventcontamination of groundwater in the premisesfailing whichthe firmshall be responsible for any consequences arising
thereupon. .

15) In case of industries that are likelyto contaminate the ground water, no rechargemeasuresshall be taken up by the firminsidetheplant premises.The runoffgeneratedfromthe rooftop shallbe
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticuiture) shall be met from recycled I treated waste water.

17) Wherever the NaC is for abstraction of saline water and the existing wells (s) is lare yielding fresh water, the same shall be sealed and new tubewell(s) tapping saiine water zone shall be
constructed within 3 monthsof the issuanceof NOC. The firmshallalso ensuresafe disposal of saline residue, if any.

18) Unexpectedvariations in inflowof groundwater intothe minepit, if any, shallbe reported to the concernedRegional Director, CentralGroundWater Board.

19) In case ofviolation of any Noe conditions, the applicantshallbe liableto pay the penaltiesas per sectton ts ofGuidelines.

20) This NOe does notabsolvethe proponents of theirobligation / requirement to obtainotherstatutory and administrative clearancesfromappropriateauthorities.

21) The issueof thisNOC does not implythatotherstatutory / administrative clearancesshallbeqranted to the projectby the concerned authorities. Such authorities wouldconsiderthe projecton
merits and fake decisions independently of the NOC.

22) In case of changeof ownership, new ownerof the industry willhave to apply for incorporation-of necessarychangesin the No Objection Certificatewithdocumentaryproofwithin60 daysof taking
overpossession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial rechargestructures lncompliance of the NOC grantedto them previously and have availed rebate of upto 50% (fiftypercent) in the ground
water abstraction charges/ground water restoration charges,shallcontinue to reqularlymaintainartificial rechargestructures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical! Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) needio undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure III of the guidelines.

26) In case of new infrastructure projects havinggroundwater abstraction of more than 20 m3/day, the firm/entity shallensure implementation of dual water supplysystemin the projects.

27) In case of infrastructure projects,paved/parking areamust be Covered with interlocking/perforated tilesor othersuitablemeasuresto ensuregroundwaterinfiltration/harvesting.

28) In case of coaland otherbase metalminlnqprojects, the projectproponent shall use the advancedewatering technology (by construction of seriesof dewateringabstraction structures) to avoid
contamination of surfacewater. . .. . . .,

29) The NOC issued is conditional SUbject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/canceliation of NaC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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f'lNrlEXVAE: {<lolE(~ rfCi!
ECON LABORATORY & CONSULTANCY V

(ISO: ')(Jot , ISO: I.fOOI , ISO: 45001 . NABLAccreditcd nnd MoEF & CC Recognized)
VIII.: l{hllhllrwlIln, 1).0.: Jnlutnnwaln, Near Garh] Cnntt., Dehradun - 248003, Uttarakhand

T~rREPORT

SAM1'1,11, IlJo.SCIUP'I'ION: nOllJERSTACKEMISSION MONITORING

NaiUc & Addl'CMHOr Client! ULRNol TC550723000008057F

Mis. AIU1",,'I'Nill'c • I)nlle.· Mm~ Pvt. Limited Renortlua Date: 19/1 2/2023

VlI\tlgo Mundet, 2,5 kill Manglore-Dcoband Road Receipt Dntc: 13/1 2/2023

Dislt.:H~·ld\\ll1r. (U.K.) Period ofTestinu: 14/1 2/2023-19/1 2/2023

Format No: . 7.8-F-01
I Party Reference No: By Mail

, .
GUIlCl'IIll"flll'lUlItlou:
Sample Collected by
Date ofSnmpllng
Smnpliug dumtlon (minute) .
Stuck Auuehcd to
Sampling locution
Cnpncily or Boiler
Meteorological condition
Instrument Calibration Status
Diameter of Stuck
Height of Stack
Ambient Temperature-Ta ~OC)
Temperatureof Stack-1's ( C)
Velocity ofstnckin(mls)

.Flow rate of PM' (LPM)
Flowrateof Gas(LPM) ..
Sampling Condition
Protocol Used
Parameters Required
FuelUsed ,. "

: Lab. Rep,
: 13/1212023
: 30.0
: BoilerSet-I
: Boiler Section Area,
: 10tons
: Clear Sky
: Ok
: 900 mill
: 40 meter
: 18 '
: 138
: 9;88
: 22.0
: 2.0
: Isokinetic
: 11255
: As per Work Order
:H.S.D.

'. .
TEST RESULTS

EndofReport

~. Parameters TestMethods Results Units Limits
No.
I. Particulate Matter(PM) lS:112S5(Partl):198.S, RA2019 264.4 mg/Nm' 800

2. Oxides of'Nitrogen (N02) lS:112SS(Part7):200S, RA2019, Calorimetric Method 56.2 mg/Nm' -
3. Sulphur,Dioxide (S02) IS:1125S(part.2):1985,'Rf\ 2019, (Titration Method) 28.4 mg/Nm' 400

-, Carbon Monoxides(CO) IS 13270:1992, RA20l9,"By OlSetAppaiatus
.

7.9 mg/Nnr'4. "'
I

I ... ~ •••

'o~n:: I. The results IIstl'l1 refer only10 Ihe testedsample & applicableparameters
2. Tot 111 bllltles'of our lab willbe restrlcted to Ihe invulce amount only
3.The ample will be destro)'e~ after retention lime untess otherwlse specified "
4.This repor; Isnot to be reJl~duced whollyor In part and cannotbe used liS evidence in tbc.alurt orlaw vdthoutprior permission

www.econlobOratolj·.com. uk@cconlnborntory.com. econlnb.con sultnnc\' Q 'ahne.in
CO 'TACT NO: +91- 8534957815, 812653-t3.J-t • •

Scanned with OKEN Scanner."
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ECON LABORATORY & CONSULTANCY
(ISO: 9001 ISO' 14001 ISO'

VIl\.: Khllbnrl~llla po, JII . 4,5001.NABLAccrcdltcd and M()EF & CC Rccngnlzed)
, • .. a ntnnwala, Near Garhi Cantt ., Dchrudun - 248003,Uttnrakhand

19/12/2023
13/1 212023
13/1212023
14/12/2023-19/1 2/2023
Lab. Rep.

Grab

TC55072J0000080511r

TI~ST RI~P()RT

NI\D\C & Address of Clicnt: ULR No.:

M's. Aadharshree Paper Mills Pvt. Limited Re ort in Date:
r-=:::.c.::....::-::tz..::.~~-I-~~~:---------1

.Village Mundet,2:5 km Menglore-Dcoband Road I-,D~nt:.;;e..::.o~r.;;:.S:.;;a l:.:.:l1~p:.;;liI;.;Jlg:L.' --l--~~~~-------l
Distt.:Hnridwar, (UJ<'.) I-R=ec:.;;e.:.Lil:.:..t.=D-=n.:.::te~: ---l-":'::';'':'=;::':'':;~-.,,~-:-:-:~--1

E I-P=e=.:r.:;io:.:d~o:.:r::-::11:::e::.:st:::in.:a:-: =--+--:--:::-.:.::;:::.:.::=....::.:..:...::.=.:==---- 1
CI Sample CollcctedBy:

1-::---:.-,-----:...-1--=--:--...:...--------1
Sampling Type:

Sample Description: ETP Inlet Preservation Refrigerated
Sampling Location: ETP Area Format No:
Sampling &Analysis Protocol IS: 3025 ,(Part-I) Pnrty ReferenceNo:
Sarnpje Quantity 3 Ltr, Parameter Required

7.9-F-OI
ByMail
As perwork order

TEST RESULTS

s. No. Parameters Results Units Protocol Uscd

'1. pH 6.78 - API,lA23'd ,Edi.20 l 7~4500 H+B,Electrometric Method

2. COD 2254 mg/! API-lA 23'· Edi.2017.5220B, OpenRefluxMethod

3. BOD (3 Days at.27 OC) , :196.2 mgtl IS~3025 (P~4~)1993,RA2019 ,

4. Total Suspended Solid 1486 mgll Al)HA23'?Edi.2017 -2540 B,Grnvimetric Method

5. Total Dissolved Solid 584' mgt! API,lA 23'd Edi,2017·-2540B,Gravimctric Method
, .

6. Oil and Grease Nil ~gll "APHA23<0 Edi.2017 -5520 C B Partition Gravimetric Method
\

..
, .6

; f P t (I

',' ( .

".r ..

( . \ "

t t ; J'

.' )

, ."

• !

" .'

,..

".
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ECON LABORATORY &CONSULTANCY QV
, (I.SO: 9001, 180: 14001, ,ISO: 45001 , NABLAccredited and MoEF & CC Recognized)

Vdl.. Khabnrwala, P.O.: Jaiutauwala, Ncar Gal'hi C8nU., Dchradun -248003, Uttarakhand

TEST RI~PORT

Name &Address ofClient: ULRNo: . TC550723000008059F

Mis. Aadharshree PaperMills Pvt. Limited Renortlng Date: 19/12/2023

Village Mundet, 2.5 kmManglore-Deoband Road Date of Sampling 13/12/2023

Distt.:Haridwar, (U.K.) Receipt Date: 13112/2023
Period ofTcsting: 14/12/2023·1911212023
Sampic Collected By: Lab, Rep.

j,
SamplingType: Grab

Sample Description: ETP Outlet Preservation Refrigerated

Sampling Location: ETPArea Format No: 7.8-F-Ol
Sampling &Analysis Protocol IS: 3025,(part-l) ' Party Reference No: . ByMaiJ
Sample Quantity 3 Ltn Parameter Required As perworkorder

TEST RESULTS

S. Parameters Results General Std. Limit Units , ProtocolUsed
No.

,
ror Discharge, :

• (InlandSurface
,

Wnter)
1. pH ," 7.46 6.5~8.5 - APHA 23TO

Edi ,20174500ItB,ElilCtrometricMethod
2, COD 118.5 250 mg/I APHA 23ro Edi,2017.5220B, Open Reflux Method

3. BOD (3 Days at 27 ' 11.2 30 mg/I 1S-3025 (P-44)1993,RA2019
°C) I .

4. Total Suspended Solid 24.3, \ . ,JOO 11!g11 APHA 23roEdi.2017 -2540 B, Gravimetric Method
, '

5. Total Dissolved Solid . .392.0 ',. mg/I APHA 23roEdi,2017 -2540 B, Gravimetric Method '.
. ,.'

-fl :

b. Oil andGrease Nil 1 0 \' ~ mg/I ,APHA23'" Edi.2017 :..5520 C BPartition, ' .. (.' Gravimetric-Method
, "

,,' . . ,~ , ' "r ;

. /
I

'.J .' cjo
c•

. I,' ,.

".
" (Ill' I

,(1 •

\

J' . (

,' r

.~ I "

, .-
.-,'

• -, ' f

( .
, , • "I ,.( I

". "

. ( .

.,.,.oJ - J ,,~ tff\\ "
:.~~o -~~. ~~' . ~ '(- l ,.' " 'I,r,"

'" ,<: : ED BY:. , .. \., r It - .
,.C- '.

...t"'. \, ' . . " - I ' ' . . .

y'
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~~o~o~ I!t~~S~!~~~C~cdi~~d~~~~~~~e- @
Vlll.: Khabarwala, P.O.: Jamtanwala, Near Garhi Cantt., Dcbradun - 248003, Uttamkhand

TEST REPORT

Name & Address of Client: ULRNo: TC550723000008059F
Mis. Aad41arsbree Paper Mills Pvt.Limited Renortina Date: 19/1212023
Village Mundet, 2.5kmMangiore-Deoband Road Date of Sampling 13/12/2023

Distt.:Haridwar, (U.K.) Receipt Datc: 13/1 212023
Period ofTesting: 14/12/2023- 19/12/2023

"
SampleCollected By: Lab. Rep.,
Sampling'Iype: Grab

SampleDescription: I Ground Watcr Preservation Refrigerated
Sampling Location: Borewell Format No: 7.8-F-OI
Sampling & Analysis Protocol IS; 3025. (part-l) Party Reference No: By Mail
Sample Quantity 2 Ltr, Parameter Required As perwork order

TESTRESULTS

! I .4,T hlsrcport is not to be reproduced Wholly or in partaud cannot be used as evidencein the cou t f I lth t nrl i I-'. - ,. . , . . '. '., _' .. r 0 aw WI ou pnor perm 5S on

(1'
LImitofIS: 10500-2012

S.No. Dcsirnble Permissible
Pnrametcrs Test-Methods Results Units Limits Limits the

(Max) , absenceof
Alternate Source

.- (Max.)
J. ~ pH(al25uC) IS3025 (part-II) 1983, RA2017, 7.32 ' - 6.5108.5 Norelaxation

ElectrometricMethod
2. Color IS3025(part-4) 2021,Platinum BDL (DL-S ) Hazen 5 IS

cobalt (visual comnarison method)
,

3. Turbidity IS3025(Part-I0)'1984,RA 2017. . BOL(DL-I) NTU I 5
Nephelometric method

4. Odour IS3025(pnrt-5) 2~18 ' Agreeable .: Agreeable Agreeablei

5: Taste IS 3025 (Part-7) 2017 " l Agreeable - Agreeable Agreeable,
. 6. TotalHardnessas CaCO) IS 3025 (pnrt-2I') 2009, RA 154.8 mgtl 200 600

" 2019,(0) EDTA method I
,,

7. Calcium asCa IS3025(pnrt-40 ) 1991"RA2019, 46.5 mgll 75 200
, (a)EDTAtltrlmetric'methilil

· (~ 8. Alkalinity asCnCOJ .IS 302,5 (part-23 ) .1996, RA2019 " 86.9 mgll 200 600
Tltrnmatrle Method I ~

.. 9. ChIoride lIS .Cl IS 3025(part-32) .1988, RA 2019 ' 34.6 mg/I 250 1000
Antentomctrlc Method.. 10. Cyanide asCN IS 3025 (Part-27 ) 1986,RA 2019 BDI.(0 1..-0.002) mgtl 0.05 No relaxation, ..

I I. Magnesiumas Mg IS 3025(Part-46) 1994, RA2019, 18.4 mg/I 30 100
I Volumetric methodusinaBDTA I J , ),

" .,

~ I2.· " ' Totai Dissol~ed So~\ds l ' ' . IS 3025{Part-l6),1984, RA2017; , 314 mg/I 500 2000 '.- Ii , . , ... "" Gravimetric method .
, 13. '". "SulphateasSO~ •.- ~ IS3025(Part-24), 1986, RA2019, 42,0 !fig/I 200 400

" •.r r,'. :,; (":/' , . ()'. ~ . Turbiditymethod.
\)

.- '14. \ ' • Flourideas F APHA23'· Ed1.20 17,4500F-D · 0.40 roM . 1.0 1.5
.;~ J' \".r c..

1
~ :Y ' "f.'" ,( , . SPADNS Method • I

""

. ,CO" '(.( ,0'- ("(.o~
.,

,:· ~n~.o~'~~j' .~~ ', iJ'" ..
B ' r: i' ' o\l"'~ ' ~ ,\'~~\ l~ • •,~• • " I , (

5 I"\)~ ' ~" .\.00,
- c:;,~ '.. NOTE: 1.} 'Jie resul~.Iisted refer on!y,lo the tested sample & applleableparameters
03~:_Y#r , . 2:.1'0tal lI~bl1iti~ Ofo~l~ In~ ~~i1fhe restrlc.!cdtothe Invoiceamount:only

~~t."\~, , , - • ,( 3: The sample will be destroyed after retentl~n time unles.5 othe,:wlsc specifietJ.

r . ... C0 ~~} www.cconlaboratory.com;· uk@ccoIlJuborntorycomcconlll·b lta @ I '
J • • ' " .consu ncy ya 100.1Il
(.\ rY' \. . ' CON l~sr NO: +91- 85349571115, 8126534344

,,0 "0::.(.0 .~C . ~O\ · .:;" -' ) .
!-' ,(,
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~~o~o~ 1~~~~~~L~C~di~?dM~~~J~~e-@
Vill.: Khnbnrwaln, P.O.: Jnlntanwala, Ncar GarhiCantt., Dchradun - 248003, Uttarakhand

TESTREPORT:;::::;:::::=======;:==========~~;:;;;;;~~;;?===================

End or Report.,

"( ,

NOTE: I. The !,csuJt~. lis~c~ ~~fer onl)' to t.hetestedsample & nppllcable parameters -t-. \
\ ,2. Totnl JIl\b1hU~~ of o~r lab wl1J be restricted to the invoiceamount only O · II

. . , i ,JTbe sample ll'lII be destroyedafter retention lim~.uriless otherwise specified. , VStiI ge'r.\?>~~~

. vi 4. This reporl ls nol lo he reproduced wholly ,or in pari and cannot be usedas eviden . th t fl' . .
•• 1 • .' • • ccIU c cour 0 BlV wlthou pnor permlsslon.. .

ULR No: TCSS0723000008059F

'Limit ofiS 10500·2012

Desirable Permissible Limils

S. l'nrnmclcl's Tcsl Methods Results Units Limits theabsence of .
, (Max.) Alternate Source

No. (Max.)

IS. Nilmtc osNO) IS 3025 cP-34) 1988, RA2019, 1.98 mg/I 4S No relaxatlon

(n)ChromolroDic acid method
16. Iron asFe IS 3025 cP-53) 2003, RA2019, 1,10 0.20 mg/l OJ Norelaxation

PhennnthroJine Method
17. Aluminumas AI' IS 3025 cP-55) 2003 BOL(OL-0.03) mg/I 0.03 0,2

18, Ufron , IS 3025 (p';57) 2005, RA2017, (b) BOC(OL-O.SO ) m!Y" 0.5 I

1':'. Colorimetric curcumin method .
1\1. HeXQ Cbromlum uscrr+6 IS 3025 (P-52) 2003,RA2019 BOL(DL-O.•OOI) mg/I 0.05 Norelaxation

Dlphenylcarbazide method,
20. Phenolic Compound APHA23n1 Edition2017 ,5530 D BOL (OL-O.OOI ) mg/I 0.001 0.002

21. Mineral Oil Clause 6IS:3025(pllrt-39), 2021' BOL (OL-O.OJ) mg/! 0.5 No Relnxatlon

22. Anionic Detergents as BOL (DL-0.04) mg/I- 0.2 1.0

MBAS APHA23nf Edition,5540 C . .
23. Zinc as Zn IS 3025 (pnrt-49) 1994, RA2019, BOL (DL-0.07) mg/I 5 15

(b)Atomic Absorption Method
24. CoppernsCu IS 3025 (part-42) 1992, RA2019, BOL(0L-0.02) mg/l 0.05 I.S

(b)Atomic AbsorptionMethod
25. Manganese asMn IS 3025 (part-59) 2006, RA2019, BOL COL-O.l 0) mgll 0.1 0.3

(b)Atomic AbsorptionMethod

26. CadmiumasCd IS 3025 (part-4I) 1992,RA2019, BOL (OL-O.OOI) mg/l 0.003 NoRelaxatlon
(b)Atomic Absorption Method .

27. Lead as Pb IS 3025 (pnrt-47) 1994, RA2019, BOL COL-O.OOI ) mg/l 0.01 No Relaxmlon
(b)Atomic AbsorptionMethod ,

\" \ S~cnlum as So I IS 3025 (Part-56) 2003,RA2019,' BOt (OL-O.Ol) mg/I 0.01 NoRelaxation
,(b)Atomlc AbsorptionMethod

29. ArsenicasAs IS3025 (Part-37) 1988, RA201 9, BOL (01.-0.01) mg/I 0.01 0,05
I

(b)AtomicAbsorptionMethod-,

30. · . Mercury OSHg IS 3025 (part-48) 1994, RA 2019 BOL (DL-O.OI) mg/I 0.001 No Relaxation

31: Sodiumas No IS 3025 (Part-45) 1983 54.7 . mg/I - -
~ r ,.f I

-
32. Potassiumas K IS3025 (Part-45) 1983 14.2 . m~ . - -

';: ' '..:. .\-
' ., r' .~ ......, ~

33: ' •Coilducrlvlty
,

IS3025 (Part-14) 523.6 ~IS!l:m - -
),. ...cO· 'i. .. " I.t

\ .. , .,' ..... ***..C
O . ' ,

, ~ .so : ~e~~etected limit

~~~.DY; : '

, .' . ,,: ,' -, " www.econlaborntory.com. Uk@c.conl.aboratory com Ceo . lab.eo I .. \ . , n a .consu tancy@yahoo in
,',.,.. : .. ' (.(..O:~~ . CONTACTNO: +91~ .85349S781 5; 8126534344 .

• r..:. n \ . , ' . (.:..J

r,
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPALBENCH,NEWDELID '"

(Original Application No. 79 on023)

IN THE MATIER OF:

Hari Prakash
Versus

Uttam Sugar Mills Ltd.,
Libberhedi & Ors.

..... Applicant

•.... Respondents

,I

/

KNOW ALL to whom those present shall come that J, Aashish Kumar Tyagi aged about 34 years S/o Sh .
Anil Kumar, director of MIs Aadharshree Paper Mills (P) Ltd. having its Unit lit: Khasra No. - 9/4/1 , 2.5
KM Stone Mangalore - Deoband Road, Village - Mundet, Roorkee, District - Haridwar; Uttarakhand
(the Respondent No. J0 herein) do hereby appoint: -

ANUBHAV ANAND ARON. ABHINAV ANAND (Advocates)
A-901, Apex Golf AVenue, Sector-I, Greater Noida West, V.P. - 201 306

Mob: 981 1764256; 9582416270; E-mail: abhinav.legal@gmail.com

(HereInllfter c lied Ihe Atlvoentc) 10 be my/our Advoc Ie In the abo ve not etl case author Ize hlm:-
• To act, appear and plead in the above noted case in this Tri bunal/Court or in any other Tribunal/Court

in which the same may be tried or heard and also in the appel1ate Court including the High Court
subject to payment offces separately for each Court by me/us.

• To sign, file, verify and present pleadings, appeals cross-objections or petitions for execution review,
revision, withdraw, compromise or other petitions or affidavits or othe r docum ents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for
each stage.

• To file and take back documents, to admit andlor deny the documents ofthe opposite party.
• To withdraw or com promise the said case or submit to arbitration any differences or disputes that

may arise touching or in any manner relating to the said case.
• To take execution proceedings.
• The deposit, draw and receive money. cheques. cash and grant recei pts hercofand to do all other acts

and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

• To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and sign, the power
of attomey on our behalf.

• And l!We the undersigned do hereby agree to retify and confirm nil acts done by the Advocate or his
substi tute in the matter as my/our 0\\11 acts , as if done by me/us to 011 intents and purposes.

• And lIWe undertake thai lIWe or my/our duly authorized agent would appea r in court on 011 hearings
and will inform the Advocate for appearance when the case is.called,

• And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case . The adjournment costs whenever ordered by the Court shall be of the
Advocate, which he shall receive and retain for himself.

• And l!We undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid he sholl be entit led to withdraw from the
prosccu lion of the said cos until the same is paid up. The fee settled is only for the above case and
above Court 1 /We hereby agree that once the fees are paid, I/We will not be entitled for the refund
of the same in any case whatsoever and if the cas prolong s for more than 3 years the originol fee
shall be paid again by me/us.

IN WITNESS W HEREOF l/wc do h~S)Ylto s~/our hand to these presents the contents of which

have been understood by me/us on ' 5(far of. ,OrV)'\ 2024.
Accepted subject to the terms of the fe s MUI Ltd
~ ~ for Aadl\arshree Paper , •

AN~~ND ARON & ADI ANAND
(D/184812003) (D/762/2007)

~~~d~ a~
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Abhinav Anand <abhinav.legal@gmail.com>

Reply – Respondent No.10 (O.A. No. 79 of 2023)
1 message

Abhinav Anand <abhinav.legal@gmail.com> Fri, Apr 19, 2024 at 3:04 PM
To: "rkhuranalegal@gmail.com" <rkhuranalegal@gmail.com>, hasil jain <advjain25@gmail.com>

Sir,
 
Kindly find attached herein the Reply to be filed by the Respondent No.10 i.e. M/s Aadharshree Paper Mills (P) Ltd. before the Hon’ble National Green Tribunal, New Delhi in O.A. No.79 of 2023 (Hari Prakash Vs. Uttam Sugar Mills Ltd., Libberhedi & Ors.).
 
Regards,
 
Abhinav Anand
(Advocate)
Mob: 9582416270

Reply - Aadharshree Paper Mills Pvt Ltd.pdf
8300K
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